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TPCC to move N HRC on Dalit ‘atrocities’

Unite against
excesses of TRS
leaders: Uttam

SPECIAL CORRESPONDENT
HYDERABAD

Telangana Pradesh Congress
Comimnittee (TPCC) president
and Nalgonda MP N. Uttam
Kumar Reddy has demanded
that the State government re-
gister an atrocities case
against those responsible for
the suicide of a Dalit, Byagari
Narsimhulu, at Velur village
in Gajwel constituency.
Speaking on the increas-
ing atrocities against Dalit
and tribal communities in
the State during the last six
years, Mr. Reddy said on Fri-
day that justice would be de-
nied to the two communities
as long as the rule of Telan-
gana Rashtra Samithi (TRS)

ttam Kumar Reddy.

was there. He asked the da-
lit, backward classes and
other downtrodden com-
munities to unite against the
“excesses of the TRS lead-
ers” on them.

About Narsimhulu’s sui-
cide, the TPCC chief said
that the dalit youth had ta-
ken to the extreme step as
his 13 guntas of land was ta-
ken by the officials forcibly
for the construction of Rythu

Vedika building, in spite of
his repeated requests to
spare it. He stated that Nar-
simhulu’s suicide follows the
killing of Rajababu in Malla-
ram village of Bhupalapally
district and the killing of two
other dalits in Jagitial and
Peddapalli districts a few
days earlier.

He termed the statement
of Minister for Finance Har-
ish Rao that one acre would
be given to Narsimhulu’s fa-
mily as unfortunate. He also
blamed police inaction on
incidents of  atrocities
against Dalits for their recur-
rence. The Congress would
meet the Governor and also
move the National Human
Rights Commission on the
Dalits killings in the State.

Meanwhile, Congress MP
from Bhongir Komatireddy
Venkat Reddy has an-

nounced ¥0ne lakh financial
assistance to the family of
Narsimhulu. He handed over
the amount to Wargal man-
dal Congress president Na-
render Reddy and others as
the police would not allow
him to visit Velpur to hand
over the assistance personal-
ly. He demanded that the go-
vernment sanction three
acre land, a double-bedroom
house and Tone crore ex gra-
tia to the victim’s family.

In a representation, the
TPCC has requested the Di-
rector General of Police to
protect the Dalits and tribals
from atrocities by asking the
police force to act upon com-
plaints immediately. They al-
leged that the revenue auth-
orities have refused include
his 13 guntas land in revenue
records in spite of repeated
requests.
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NHRC to cops:
Book MLA's men
for land grab

U.Sudhakamreddy
@timesgroup.com

Hvderabad: The National
Human Rights Commis-
sion (NHRC) has asked Te-
langana police to take ac-
tion against two followers
of Malkajgiri TRS MLA
Mynampally Hanumantha
Rao in a case of land grab-
bing and encroachment.

DNA expertand civicac-
tivist GV Raohad filed a cri-
minal case last year. When
there wasnoaction frompo-
lice, he approached NHRC.
The commission, in its di-
rective to cops, said: “Police
are directed to take action
within eight weeks and in-
form the complainant of
theactiontaken.”

Rao had filed a compla-
int with Alwal police on Ju-
Iy 23, 2019, against two TRS
activists — Kondal Reddy
and Uday Kiran Goud. “The
duo were posting abusive
and intimidating messages
on local WhatsApp groups.
They even threatened tosee
my end. After much persua-
sion. police registered an
FIR. However, no action
was taken against the duo.
Police are saying that the

Rao said he had filed the
plea onlyto protectthe
local lakeand govtland
from being encroached.
He is involved with the
Greater Alwal residential
welfareassociation

accused are not available,
whereas they are roaming
freely in Alwal,” Raosaid.

Efforts by TOI to reach
the MLLA orhisfollowers for
their comment proved futi-
le.

Rao further said: “The
accused approached me
and asked me to withdraw
my complaint. They alsoas-
ked me towithdraw thecase
of 1and grabbing I had filed
in the civil court of Malkaj-
giri against Hanumantha
Rao. When I refused to with-
draw, they started threate-
ning me and intimidating
me. [ tweeted about thethre-
ais to the commissioner of
police. Police later approa-
ched me.”

Rao said he had filed the
petition in the courtonly to
protect the local lake and
government land from be-
ingencroached.



SHILLONG TIMES, Shillong, 1.8.2020

Page No. 1, Size:(6.10)cms X (20.80)cms.

MHRC notice
to govt over

newborn’s death
By Our Reporter

SHILLONG: The Megha-
laya Human Rights Commis-
sion (MHRC) has issued
notice to the state govern-
ment over the death of a
newborn baby in Ganesh
Das Hospital.

The government will
have to complete the probe
into the matter within 30
days besides providing in-
terim relief to the mother for
the trauma she had to en-
dure.

The MHRC headed by T
Vaiphei has taken action
based on media reports re-
garding the matter.

The commission ob-
served that the matter raises
serious issues of violation
of human rights and the
state authorities have failed
to ensure right to life and
medical care to the citizens
which is a fundamental right
and it is the paramount duty
of the state to protect the
rights of its citizens.

The commission wanted
to know the circumstances
under which the patient was
denied admission in a hos-
pital run by the state gov-
ernment.



